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@RDER DATEDS 06-67-2004,

Heard Mn.é Ashek Mohanty,Leamed
Counsel appearing for the ApplicmtsMr.T.
Dash, leamed Governnent Advocate,appearing
for the State of Orissa and Mr,Anup Kumar
Bose, Leamed Senier Standineg Counsel,

appearing for the Uniomn of India,

From the facts ef the case it
both

revealed that/the Applicants were
proméeed to the post of Asst,Commandant
of Orissa Armed Police Service vide
Govt,of Orissa notificatien dated 30,64,1%6¢&,
By filine the present Qrieinal Applicatien,
they have prayed for a direction for

inclusion of their names in the IPS cad:eq{i

The Full Bench of this Trisunal, after going

.v into various facts of the cases and the

law govemine the recruitment to the Indédian
Police Service,have already answered

the issues ralsed by the Division of this
Trisunal vide its order dated 16th April,
2002 rendered in OA Neos,27¢/93,277/93,
278/93 andé 331/93 heldine that the Asst,
Comnandants of Orissa Military Police amd
Deputy supdt,ef Police did not form one cach:e3
prigr te 05,11,1%88 and also that the State
of Orissa having not issued with any
specific declaration with reg#rd to

equival ance Qf Asst,Commandats of Amed
Police with Deputy sSupdt,ef State Police
for prombion te IPS till 4,11,1980, the
memkers of this service l,e, the Applicants

were not eligible for promotion to Indian
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: »
Police Service under reeulation 2(j)(ii)

of IPS (Appointment by promotion)Reeulatien,
1955,

In view of the findings of the %
Full Bench ef this Trikunal, we see ne®
merit in this orieinal Applicatiens which
is @ismissed for keinsg devoié of any merit,

Ne costs,




